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C~NTRAL D INI5TRATIV~ TRIBUNAL 

ALLAHABAu BENCH : LlAHABAu 

ORIGI1AL A??LICATluN o.sa Of 2004 

ALLAHABA THIS TH£ 27TH OAY OF JANUARY,2004 

Or. • Kumar, 
s/o Govind Lal C aurasia, 
R/o Manorma Hausa, 

Hill side, 
Police Line, 6aya, 

Bihar. ••••••••••• Applicant 

{ By Advocate Sri S.K. Oay & Sri S.K. Misra) 

Ver us 

1. Union of India, 
through the Genera Manag=r, 
E.C. Railway, 

Hajipur, Jistrict- Hazipur, 
Bihar. 

2. The Oy. Chief Personnel OPf ic_r/ 

IR&.IJ E. C. R ly • Haj ipur, 
Bihar. 

3. The o.R.~. E.C.R/Mughalsarai, 
District-Varanasi. 

(By Advocate sr · K.P. Singh) 

0 R 0 E. R 

• ••••••••• Responde nts 

By this o. A. , applicant who is / Senior Divisional 

G grade orf icer hat challenged his transfer fro~ Gays to 

Ohanbad. The impugned order had been passed by y. C.P.O./ 

I.R.&.W far General Manager(P) of East Central Railway Page 7 ). 
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i. fro~ the averments made in the O.A. it is clear that 

applicant is a resident of District Gaya, Bihar. therefore, 

according to me, this c&se should be riled at Patna s this 

Tribunal would have no jurisdiction over such matter •• Couns l 

of the applicant submitted that since spare latter has been 

issued from the office of O.R.M., ~ughalsarai, therefore, 
k 

thls case Gould f iladwithin the jurisdiction or Allahabad 

Bench of the Tribuna~but I am not satisfied with the said 

contention because neither applicant is posted at ~ughalsarei 

nor the order transferring applicant has been pa sad ffQ. 

Mughalsarai Division. On the contrary tha impugned order has 
General 

·been issued from the off ice of ~ > Manager, East Central 

Railway, Hazipur, Bihar, that is Yhy. applicant has impleaded the 

Dy. Chief Personnel Off icer/I.R.&U, East Central Railway, 

Hazipur, Binar as the respondent..-. 

3. Tha O.A. is, therefore, dismissed for ~ant of 

jurisdiction. However, liberty is given to the applicant 

to approach the appropri te Bench of the Tribunal for 

redrassal of his grievances. No costs. 

Member-J 

/Neel.,./ 


